
 

Compensation to victim of Natural Disaster 

Sunday 13th August 2017 was a normal day, a day like other days. The inflow 

of vehicular traffic on Mandi-Pathankot National Highway, NH 154, was as usual. The 

monsoon was on its finishing end.  Two HRTC buses had stopped for tea around 

midnight at a roadside stall at Kotrupi near Padder in Mandi district. Some of the 

passengers were taking tea, whereas, others remained in the bus itself to enjoy the 

short sleep. There was darkness all around on the account of the fog. Suddenly the 

hillside valley roared. Before anyone could understand anything, the entire hill took 

the shape of a flashflood and washed away the buses, passengers and the tea stalls 

with it to a distance of around of km in the gorge. This catstrophic landslide claimed 

42 valuable lives within no time. The nature had been at its worst.  
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Sh. Anil Kumar, a soldier of Indian Army, was also travelling in HRTC bus 

bearing No. HP73-4423 from Jammu to Mandi to meet his aged mother and his 

pregnant wife. He too lost the battle of life in this tragic landslide. His wife was 

hardly 22 years and waiting eagerly for his arrival to share her feelings of a would be 

mother.  

In these wee hours, the H.P. State Legal Services Authority extended its 

helping hand to ensure the prompt disbursement of compensation to the legal heirs 

of the victims and organized a pre-litigation mediation Lok Adalat on 1st 

September, 2017 at Hon’ble High Court of HP, but not of nay success.  Trained 

mediator Sh. Sameer Kashyap was appointed as Mediator to mediate between 

parties’ i.e. legal heirs of deceased and authorities from HRTC. Three joint mediation 

sessions were held on 7th  October, 2017, 12th October, 2017 and 23rd October, 

2017 the efforts again failed to bring the desired results. The mother and wife of the 

deceased Anil Kumar were not in a position to persue the matter. Smt. Geetanjali 

Sharma, Advocate was provided as legel aid counsel to them to enable them to file 

their claim cases before Motor Accident Claim Tribunal Mandi.  

 The case was presented in the MACT-III, District Mandi on 6th November, 

2019 and registered on 23rd November, 2017. During the pendency of the petition 

Arnav Thakur took birth and his name was also impleaded as claimant.  On 29th 

April, 2019 Motor Accident Claim Tribunal-III, Mandi awarded a compensation of 

₹49, 27,172 /- along-with interests @ 7% p.a. from the date of petition.  The efforts 

of the legel services Authority though could not undo the tregedy, yet it ensured the 

dignified life to the legal heirs of the deceased Anil. 
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